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In
Original Application No.43/2020/EZ

IN THE MATTER OF

BONANI KAKKAR Applicant(s)
Vs

Oil India Ltd. &Ors Respondent(s)

COUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 6 -
DISTRICT COMMISSIONER, TINSUKIA as per order
dtd.10.01.2024.

I, Swapneel Paul, IAS, aged 33 years, working as District
Commissioner & District Magistrate, Tinsukia District, Government
of Assam, do hereby solemnly affirm and state as follows:

1. That Oil India Limited, Duliajan has deposited an amount of
total Rs.103,14,31,310.00(Rupees one hundred three
crores fourteen lakhs thirty one thousand and three
hundred ten) only to the office of District Commissioner,
Tinsukia, for the purpose of payment of compensation to
victims of Baghjan Blow out incident, the last transaction
being done on 22.07.2021. Such amount was deposited
based on the field report of Circle Officers, Tinsukia &
Doomdooma Revenue Circles. The field reports enlisted the
victims as per the criteria provided by Hon'ble Mr. Justice
B.P. Katakey Committee. The statement in Annexure-A.
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District Commissioner,
Tinsukia
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2. Out of Rs.103,14,31,310.00(Rupees one hundred three
crores fourteen lakhs thirty one thousand and three
hundred ten) only mentioned in Para-(1), an amount of
Rs.103,13,61,310.00 (One hundred three crores thirteen
lakhs and sixty-one thousand three hundred ten) only has
been disbursed to the beneficiaries, the last transaction
being done dated 08.12.2021. Out of this amount paid,
around Rs.51,00,000.00 (Rupees Fifty one lakh) only was
reverted back to the Bank Account due to technical
problems.

3. With regard to the payment of compensation to victims of
Baghjan Gas Blowout incident, in an order of NGT dated
08.08.2023 (Para-2), it was found to be stated that ‘A
sum of Rs.90.796 crore stands deposited by the Oil India
Limited with the District Collector, Tinsukia“.

4. On obtaining the said order as mentioned in Para (3), the
deponent, sent a letter to the Resident Chief Executive, Oil
India Limited, to clarify on the claim mentioned in the NGT
order vide this office letter  No.TSK/Baghjan
Matter/2020/7791 dated 07/09/2023 (Annexure-B).

5. Resident Chief Executive, Oil India Limited has responded
to the letter sent by the deponent vide letter No.RCE : 03-
384 dated 13/09/2023 wherein he has clarified that OIL
had never claimed to have deposited an amount of
Rs.90.796 crore to the District Commissioner,Tinsukia
(Annexure-C).



6. That, the balance amount at the account of office of the

District Commissioner, Tinsukia ou

t of total amount on this

date is Rs.63,60,503.00 (Rupees Sixty three lakh sixty
thousand five hundred three) only out of which around

Rs.51,00,000.00 (Rupees Fifty one

lakh) only has been

reverted back due to technical issues as mentioned in

thousand six hundred fifty four) only is
accrued. And therefore the actual balance in

unprocessed for payment.

Identified by MJJL

Para-2. Rs.11,70,654.00 (Rupees Eleven lakh seventy
the interest

the account i-s
Rs.70,000.00 (Rupees Seventy thousand) only, which is
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(ri Bikash Prasad) DEPONENT

Advocate, Tinsukia

VERIFICATON

Verified at Tinsukia on this 08" day of February,2024, that the

contents of the above affidavit are true and correct
knowledge and belief derived from the official records. No

to my
part of

the above affidavit is false and nothing material has been

concealed there from

fuvap?”
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ANNEXURE- A
Statement of compensation of Baghjan Gas Blowout / Fire incident under Tinsukia District
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Sl Particulars Rate of |sanction Order | Funds released No. of Fund received from vide OIL Remarks
No. compensation to per |dated Amount beneficiaries |letter No. & date
affected falilies (in Rs.)
Amount
(inRs.)
1 H gutted by fire 25,00,000/- 17.07.2020 30000000.00 12 No.RCE:03-167 dtd 16.07.2020 House Damage
11.08.2020 No.ED(HR&A)/63/T/156 dtd
07.08.2020
31.08.2020 No.CGM(A)/BGN/907 dtd
28.08.2020
2 |Category -A Baghjan Gaon AREA 15,00,000/- 05.12.2020 241500000.00 161 House Damage
ED{HR&A)/63(T)/234
3 |Category - B Baghjan Gaon AREA 10,00,000/- 10.12.2020 439000000.00 439 |dated 02.12.2020 House Damage
4 |Baghjan Milan Jyoti Yuba Sangha 1st INST 50,000/- 23.09.2020 30600000.00 612 House Rent, Medical, Food etc.
OIL RCE:03:226 dtd 23.09.2020
" 5 |Baghjan Milan Jyoti Yuba Sangha 2nd INST  |50,000/- 30600000.00 612 RCE:03-336 House Rent, Medical, Food etc.
dated 21.11.2020
6 |Addl. Baghjan Milan Jyoti Yuba Sangha 30,000/- 11.09.2020 1080000.00| 36 RCE:03-270 one time
dtd.22.10.2020
7 |Addl. Baghjan ME & High School 30,000/- 06.07.2020 630000.00 21 No.1120012677 dtd 11th June one time
2020, payment Run ID/ Date
AST4/11/06/2020,
8 |Baghjan Gaon Area 30,000/- 12.06.2020 18750000.00 625 N0.1120012677 dtd 11th June one time
2020, payment Run ID/ Date
AST4/11/06/2020,
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9 |Milanjyoti Yuba Sangha (Youths) 10,000/- 26.08.2020 910000.00 91 OIL No.1120012677 dated one time
11.06.2020 Run ID
AST4/11/06/2020 Minutes
dated 18/08/2020 Reference
No.TRF.3/2017-19/Pt-l/ dtd
22/08/2020
10 |Milanjyoti Yuba Sangha (Youths) 10,000/- 01.09.2020 1140000.00| 114 OIL No.1120012677 dated one time
11.06.2020 Run ID
AST4/11/06/2020
Minutes dated 18/08/2020
Reference No.TRF.3/2017-19/Pt-
I/ dtd 22/08/2020
11 |Addl. Baghjan#5 bk it and fire Agricultural |50,000/- 03.04.2021 3050000.00 61 OIL No.RCE:03-74 dated 5th one time
Land affected families March’2021
12 |Final Addl. List Baghjan ME & High School 50,000/- 29,10.2020 1600000.00 32 one time
Relief Camp No.RCE:03-226 dtd 23rd
|September’2020
13 |2nd INST Baghjan Milan Jyoti Yuba Sangha  |30,000/- 11.09.2020 17100000.00 570 ]Emum};sat'nn?a one time
dated 14.09.2020
14 |Natun Rangagora Gaon 50,000/- 22.10.2020 32500000.00\ 652 RCE:03-297 dtd 10.11.2020 \ one time
15 |Dighaltarrang Baghjna Gaon Area 2nd INST 30,000/- 21.11.2020 25200000.00\ 840 RCE:03-332 dated 19.11.2020 \ one time
16 |1No. Baghjan LP School Kalisthan Relief Camp |30,000/- 28.07.2020 15150000.001 525 one time
No0.1120012677 dtd 11th June
17 |Dighaltarang Gaon PHE Centre 30,000/- 16.07.2020 6450000.00. 215 2020, payment Run ID/ Date one time l
AST4/11/06/2020
18 |St. Joseph High School 30,000/- 30.06.2020 219'0000.001 73 one time _]
19 |Addl. Dighaltarang PHE Centre 30,000/- 10.11.2020 90000.001 3 RCE:03-297 dtd 10.11.2020 one time
20 JDlghaItarang Baghjan Gaon Near EPS 30,000/- mzoouo.onl 34 l RCE:03-297 dtd 10.11.2020 one time
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21 |Addl. St. Joseph School Relief Camp \au.ow- \na.u.zozn \ zmunou.uoi 73 RCE:03-297 dtd 10,11.2020 one time
hz \Mdl. 1No. Baghjan LP School Kalisthan \30,0001- \zs.m.zm \ 1ssnooo.ool 62 RCE:03-297 dtd 10.11.2020 one time
23 |Dighaltarang Gate ME School 30,000/- 23.06.2020 750000.00 25 No0.1120012677 dtd 11th June one time
2020, payment Run ID/ Date
AST4/11/06/2020
24 |2nd INST Dighaltarang, PHE Relief Campat  |30,000/- 14.12.2020 7260000.00 242 RCE:03:358 one time
Bandarkhati dated 08.12.2020
\ 25 \Kanmra Gaon \zs,mu;- \mm.zozn ‘ ﬁazsnou.ool 637 one time
\ 26  |8No. Line Cathalic Church \zs,oon{- \ia.nr.mu l mmou.uol 7 one time
27 \Pa’aung LP School 25,000/- 03.08.2020 \ 2225000.00| 89 one time
OIL No.1120020570 dtd 8th
\ 28 \'mn. Line LP School Relief Camp \zs,nw- ‘us.us.zozu \ zzsouoo.ool 90 July’2020, payment Run ID/ Date one time
AST4/08/07/2020
\ 29 \Rupﬂ TE ME School Relief Camp ‘zs,uon;- \oa.ns.zuzn l 1300000.00 52 posr/ one time
\ 30 \uagamni LP School Rellef Camp lzs,uw- lua.na.znzo . 5zsooo.ool 21 one time
31 |Bandarkhati LP School High School Relief 25,000/- 04.08.2020 5500000.00 236 one time
Camp
31 |Wathoi Gaon 15,000/- \01.02.2021 \ 1260000.00 B4 RCE:03-300 one time
dtd 11.11.2020
33 |Limbuguri TE 148/151, 152/149 8 225/227 15,000/- 01.03.2021 390000.00 26 RCE:03-300 one time
NLR Grant dtd 11.11.2020
\ 34 \wam Gaon l15,noo;- le:..u;.zun ‘ nsaou.oo‘ 9 one time
\ 35 \Gmng Gaon lts.ono:- 101.03.2021 1 5ssouo.uo‘ 37 RCE one time
\ 36 \Geuapukhun TE 285 NLR Grant \15,1:00;- \m.na.m: l 3soooo.ooi 24 dated 15.02.2021 one time
\ 37 \Dhehkhat Bagan Gaon & Dhelakhat Gaon lu’.mop ‘u.oa.zon ] usooo.ool 43 one time
38 |Dhakuwal Gaon \15,000!- lm,.ua.zm l ssuooo.oo[ a6 one time
39 |Dighaltarang TE 15,000/- 22.12.2020 \ 23055000.00 1537 RCE:03:374 one time
dated 22.12.2020
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a0 [Annexure-| (276) 2 NO PURANI MOTAPUNG (HATIBATY", |15,000/- 25.11.2020 15045000.00] 1003  |RCE:03-339 onetime ' - - =
“Anx-il (164) BEBEJIA GAON", “Anx—lIl (176) GARIATING dated 23.11.2020
1NO PURANI MOTAPUNG” and *Anx-IV (387) 2nO * o
PURANI MOTAPUNG GAON"
41 |Dhelakhat Bagan Gaon 15,000/- 05.12.2020 5490000.00 366 one time
42 |Limbuguri TE 148/151 NLR 15,000/- 11.11.2020 975000.00 65 one time
43 |Limbuguri 152/149 NLR 15,000/- 11.11.2020 2055000.00 137 one time
Lu Limbuguri 225/227 NLR 15,000/- 11.11,2020 1875000.00 125 RCE:03-300 one time
1 a5 1amng Village 15,000/- 11.11.2020 4065000.00/ 271 dtd 11.11.2020 one time
l_a.s \Dhelakhat Gaon 15,000/- 11.11.2020 nnouou.uul 80 one time
47 |Gellapukhuri TE 285 NLR Grant 15,000/- 11.11.2020 nssoun.m‘ 93 one time
48 |Dhakuwal Village 15,000/~ 11.11.2020 3ssouoo.no| 246 one time
49 |Denka Village 10,000/~ 22.12,2020 1590noo.on1 159 one time
50 |Torajan Denka Village 10,000/- 22.12.2020 smouo.w1 84 one time
51 |(Torajan Village 10,000/- 22.12.2020 umooo.uo‘ 121 one time
52 |loygukhowa village 10,000/- 22.12.2020 zusoooo.oul 205 one time
53 |Borgaon village 10,000/- 22.12.2020 moooo.ou] 172 one time
No.ED(HR&A)/63/(T)/245
54 |Na Motapung Kamalapur village 10,000/ 22.12.2020 mzooon.nol 162 dated 15.12.2020 one time _
55 |Dighalhaku village 10,000/- 22.12.2020 1630000.00| 163 one time
56 |Lesenka village 10,000/- 22.12.2020 1240000.00 124 one time
57 |Bihaiting village 10,000/- 22.12.2020 1070000.00 107 one time
58 |Hatigarh village 10,000/- 22.12.2020 1290000.00 129 one time
59 |Hatijan village 10,000/- 22.12.2020 2180000.00 218 one time
60 |Na Motapung village 10,000/- 22.12.2020 2900000.00 290 one time
61 |Denka Khatowal village 10,000/~ 28.01.2021 460000.00 46 one time
62 |Addl. Joygukhowa Mohila village 10,000/- 24.02.2021 110000.00 11 |No.RCE:03-61 dated 24th one time
February’2021 J




41 N000
Water Logging due to Bagahjan #5 \ 08.12.2021 5526310.00 52 PAF(0)/10-45/2021 ‘ onetime 1JVOJ 1
I dated 22.07.2021
Rebati Neog Late Sukla Neog lm,m,mo;. 22.07.2020 mmm‘ 1 No.ED(HR&A)/63(T)/138 dated 1 \
27.07.2020

smt. Smili Neog 11.00,000!- 11.05.2022 100000.00] 1 Attached letter Fixed Deposit for Education
66 |Smt. Junalee Neog hm'm)f_ 11.05.2022 lm_mi 1 No.ED{HR&A)/63(T)/155 dated Purpose
67 _|Smt. Torali Neog |1,00,000/- 11.05.2022 100000.00] 1 07/08/2020
68 |Smt. Likumoni Neog [1,00,000/- 11.05.2022 100000.00] 1
69 |Smt. Sneha Neog |1,00,000/- 11.05.2022 100000.00 1
70 \Nm of Kin Sukia Kishan (Adult) @Rs.2,00,000/- 26.06.2020 300000.00 2 No.ED(HR&A)/63(T)/155 dated \ l

Aroshi Pator {Minor) @Rs.1,00,000/- 07.08.2020

TotalRs.= 1031361310.00 13570

Total Amount Received Rs.103,14,31,310/-
Total Amount Released Rs.103,13,61,310/-

Balance Amount Rs.70,000/-
Total Beneficiaries No.13570



A nngruee. I

Reminder090
Hon’ble Tribunal Matter
GOVERNMENT OF ASSAM
OFFICE OF THE DISTRICT COMMISSIONER ::: DISTRICT TINSUKIA
TINSUKIA
No.TSK/Baghjan Matter/2020/ 7791 Daled Tinsukia, the 7" Seplember 2023
To, CULT AN
The Resident Chief Executive e 2\,
Oll India Limited s f'}fr!ff: \2 )
Duliajan. S\ A .Tl'l‘. /&)
ZN\ ==/ )
Sub Clarification on Hon'ble National Green Tribunal’s order. O Tinso®/
Ref. 1) Order of Hon'ble National Green Tribunal, Principal Bench, New Delhi, Case No.M.A.
No.17/2023 (EZ) & M.A. No.19/2023 (E2)
IN
Original Application No.43/2020 (EZ) dated 08/08/2023.
2) This office's letter No. TSK/Baghjan Matter/2020/7579 Dated 16/08/2023.
Sir,

With reference to the subject cited above, | would like to draw your attention to below

mentioned facts / points :-
1) It was stated in the order of Hon'ble NGT dated 08/08/2023 at para 2
“A sum of Rs.90.796 crore stands deposited by the OIL with the District

Collector.”

2) But this office is unable to trace the deposition of such fund by Oil India Limited.
3) In view of this letter was sent to your good office on 16/08/2023 in which you were asked to fumish the

details of such remittances, if any.
4) However, we have not received any reply as yet from your end.

5) It may be mentioned here that, w.r.t. the Baghjan Oil well No.5 Blowout incident, the District
Commissioner, Tinsukia Office has received Rs.103,14,31,310/- crores and disbursed
Rs.103,13,61,310/- to 13570 Nos. of beneficiaries as compensation.

6) As per record, there is a total balance of only Rs.70,000/- in this Office.

7) Therefore, the claim of Oil India Limited that it has deposited a sum of Rs.90.796 crore with the
District Commissioner, Tinsukia seems to be a misrepresentation of fact by Qil India Limited before

Hon'ble National Green Tribunal.

In view of this you are requested to justify your claim within 3(Three) days.

Yours faithfully,

@# District Commissioner
%\

F \ h
Di 1Tcltn .Cuglnawm'asswner
Tinsukia



g

A

"\,,,

J-\NN EYVL F-’-‘ )
I (0\\\ 1091

" DULIAJAN. 786 602, ASSAM

(WA W @ M) T eEea U, AW

g Oi

CABLE : OIL INDIA

e-mail rce@olindia n
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; India Limited

Ref No RCE 03-384

To,

Office of the District Commissioner
District Tinsukia
Government of Assam

Sub: Reply to Letter dated 07.09.2023 bearing reference ho. TSK/Baghjan

Ref

Dear Sir,

whent of inda F ateprise) Pogeterad (Wo Dubagar  Asyam

ptember 13, 2023

Matter/2020/7791 w.r.t. clarification sought on the Hon’ble National Green
Tribunal's order dated 08.08.2023.

1) Order of Hon'ble National Green Tribunal, Principal Bench, New Delhi, Case No
M A No 17/2023 (EZ) & M.A. No. 19/2023 (EZ)
IN

Original Application No. 43/2020 (EZ) dated 08 08.2023.

2) Your letter No TSK/Baghjan Matter/ 2020/7579 dated 16.08.2023
3) OlL's reply vide letler No. RCE 03-364 dated 21 08 2023

4) Your letter No TSK/Baghjan Matter/ 2020/7791 dated 07.09.2023

We write with reference to your aforementioned letter seeking details of Rs 90 795
Crores, as mentioned by the Hon'ble NGT in the Order dated 08.08.2023. In this regard,
we would like to inform that reply to your letter referred above have already been furnished
to you vide our letter No. RCE: 03-364 dated 21.08.2023, which was duly received by your
office on 21.08.2023. A copy of the same is enclosed herewith for your kind reference.
Further to our previous reply, we place before the following facts relating to release of
compensation to the affected families of Baghjan Blow out:

(a) The Hon'ble Tribunal in its Order dated 08.08.2023 has recorded the deposit of Rs.
Rs. 90.796 crores by OIL, which was drawn from the Affidavit-in-opposition filed by
OIL on 27.07.2020 in OA No. 43/2020/EZ. However, it is pertinent to mention that
aforesaid affidavit mentioned the overall expenditure and compensation paid by OIL
till 23.07.2020 as given below:-

Exponditure against Baghjan Well No. 5 til 23.07. 2020

'Head of expenditure Actual Expenditure (in Rs.) |
Operation relating to capping the Well ~81,76,25,148.00 |
’ | Expenditure Related to affected people staying at’ 11,17,83,382.00
b various camps . S
DC, Tinsukia (interim relief for the affected families ' 9,00,00,000.00
_numbering 3000) 1
Advance Compensation to 11 families whose | 2,20,00,000.00 '

Fhouses were burnt @ 20 Lakhs Per Family

| Total Expenditure

RECEIPT. | 104140653000
No )Hb . Contd... p/2

WELEY A

| 20 SEP 2B

|
Qil India L1mrléd - Conquenng Newer Hornizans

{ O/a The Dv Commiazionar |




As shown above, OIL through the affidavit stated about deposit of Rs.9.00
wuwunmunaoc.mﬂimmwmmmmm
numbering 300 as compensation. The Affidavit did not mention deposit of
Rs.00.798 Crores, as observed in the Order dated 08.08.2023. A copy of the
affidavit filed on 27.07.2020 is enclosed for your kind reference.

(b) Subsequently, OIL had been depositing the compensation amount based on the
advice of the District Administration, Tinsukia, received time to time. The full and
final amount deposited by OIL against all the affected families, as listed by the
Administration and recommended by the NGT constituted Committee, was RS.
102.50,05000/- till 26.03.2021, which was aiso verified by the Hon'ble District &
Session Judge, Tinsukia, in compliance of the Order dated 09.03.2021 passed by

21.08.2023 Copy of the Enquiry Report of the Hon'ble District & Session Judge,
Tinsukia is enclosed for your kind reference

20 In view of the above facts, we would like to clarify that OIL had never claimed to
have deposited an amount of Rs.©0.786 Crores to the DC, Tinsukia. However, OIL has
deposited total amount of Rs. 102,50,05,000/ till 26.03.2021 towards full and final
compensation to the affected families of the Baghjan Blowout as per the advice of the NGT
constituted committee as weil as advice of District Administration, Tinsukia. It is hereby
affirmed that no misrepresentation of fact has been made by OIL before the NGT and the
reference of the amount of Rs. 90.796 crores as recorded in the Order dated 08.08.2023
does not match with the submission of OIL in affidavit dated 27.07.2020.

We hope the above clarifies your concern.
With sincere regards

Yours faithfully
OIL INDIA LIMITED

(Aty Roychoudhury)
Resident Chief Executive

Enclosed : As above.
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